WP. (C NO 15395 OF 2015

1.24.11. 2015 Learned am cus curiae, Sri Prafulla Kumar Rath, has placed on record a copy of

the judgnent in Environment & Consumer Protection Foundation vrs. Delhi Admi nistration & Qhe
rs, (2012) 10 SCC 197 and submitted that the State Government was apparently not conplying wt
h the direction issued by the Suprenme Court in para-9 of the judgnent.

2. It was seen in course of argunent that M. Bi swanath Pradhan, Additional Secre
tary to Government, School & Mass Education Departnent, who was nonmi nated for coordi nation and
assisting the Cburt, and who proposed to produce the necessary data, has not been able to fo
| ow t he successive orders of the Court and effectively assist the Court in naking necessary or

ders.

3. In splte of initiation of proceedings in August, 2015, the progress in inplene
ntation of the provisions of the Right of Children to Free and Conpul sory Education Act and th
e Rul es made thereunder has been practically nil, even as the correct data is also not made av
ail abl e and only adjournnents are sought on behalf of the opposite parties.

4, Therefore, |earned Senior Standing Counsel for School and Mass Educati on Depar
tment, M.Sisir Das, is requested to select and appoi nt another officer in place of Sri Biswan
ath Pradhan for assisting | earned counsel and the Court.

5. In view of certain admtted deficiencies and | apses on the part of the State G
overnment even in collecting, collating and maintaining the data of children, who should be un
der goi ng compul sory educati on and other deficiencies in the network of Governnent Schools, |ea
rned Senior Standing

Counsel, M.Das is requested to see that the Comm ssioner-cum Secretary to Government, Schoo

& Mass Education Department remains present on the next date of hearing with the correct up-to
-date basic data as regards the number of children out of school, according to the records req
uired to be maintained under Rule 8 of the said Rules. He is also requested to take instructio
n as regards the tinme limt, within which every Governnent School shall have separate toilets

for girls and boys and a playground as required by law. It is conceded that every Governnment S
chool also needs to have the facility of portable drinking water and the m ni num nunber of req
uired teachers. Therefore, nunmber of schools, where portable drinking water is not available o
r where there are vacancies in the posts of teachers, shall also be stated with the tine [imt
, Within which such deficiencies shall be renoved.

6. Further hearing, as requested by |earned Senior Standing Counsel, is fixed on
30th Novenber, 2015 when the Comm ssioner-cum Secretary to Government, School & Mass Education
Department, should remain personally present to make authentic statenment about the aforesaid

matters.
A free copy of this order be supplied to the | earned am cus curiae and | earned Seni o
r Standi ng Counsel for the School & Mass Education Departnent.
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